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s TREgT S TSHR JAT9F

T foeety, 1 arder, 2026

FLAT. 1708(31).— FraT TLHY, ST TTART ATARTH 9245 (22us FT ¥<) (B za# za
TET 3 SATSTAIAT FgT AT ) T T 35 il IT-GTT (¢ ) FTT V& TR T HT TANT Fd g, T THTETH
BT ST % 7T f TERIg TS ¥ ARTYR et & T T 9&ar vy 3 99 7a (B 3 4.4 o AT
333.¥00 ) 3R Frg™ T (.t 344 300 & Y 4R. 230 ) swt qTEWT U W) [y srpeer,
T T TATAT o AT A 6 (7T ag G SAUTed g (STaeht Hierd i = e =t § a7 747 5, UHT
1 T SIST FT o A ST T =TI FdT ¢ |

Tl ot 2AT<h, ST g9 F Baas §, S TSI i T 3 T r IT-eTT (2 ) % eI @<k Jars
& for UEY s 3 ST 9 TS0 § =9 ATIGEAT F TR f ad F Thie & o Fae et s
THE FL FH |

T T ATerT Ferw I, TAT SUAWR ST, AR 1 forfera &7 7 & S &ie
ITH I AT AT e o Soy 3 werw srfersrrdy, srafrerdat &1 st &9 9 37 Fret At sreaarsh
BT T ST 3T SAAE ST 37T UHT A&y 7 GAars 6 TET a7 UHT 3T = FA & TA7q, T(@ H1s 2,
S e I saeT q9=, 9T ST AT Al AT 1 SATATT T T AT SATATT HL G |
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3F arfarfeery it amer 3 T T ST-AmRT (R ) % el Ferw wtersnEy g T A wre oft smaer
faw g |
TH STTERAAT o ST AT ATAT I 6 TG ST AT AT TEH TR 6 Ih FIATAT H ITASE
2 oY 39e RRaes =feat g Adreror foha ST aaar 2 |
I

HEIUE TST & ARG ot & T TR &A1 04 3 99 7ar (Fh.HT 33840 ¥ F.dT 233.¥00 ) 3R
wrg T4t (R 344,300 & ALY 4R.930 ) AT ATERT AT F oy st it S ATt o= AR

JoET G Afgd A 7 Efer fRe

TS FT ATH: HZTAY ot 7 AT AR

EIEED AT H&AT S T TR || g A TFTa | T FT aTweT S T AR

HeT (RULIRESID) (FFT)
L1 | 2 L3 [ 4 | 5 | 6 |
[Tt bt AT TR |
ATie T ATH: G
1 1110 |Fsfr | | 0.3617 EF=r)| 0.3617|
2 1111 |Fsfr | | 0.2741 GF=r)| 0.2741|
|1Ti'°|"°h'|'F|TFr: GRIEE] |
3 364/1 Forsf FF 0.1052 (3F) 0.1052
l4 |[364/2/B |Fsfr | | 0.3955 (zrm)| 0.3955|
5 475 |Fsfr e | 0.1017 GF=r)| 0.1017|
6 1509 |Fsft e | 0.2442 GF=r)| 0.2442)|
7 511/1, 511/2 IGELl FIF 0.0599 (%) 0.0599
8 1550 |Fsfr | | 0.2865 EF=r)| 0.2865|
| Totall 1.8288|

[T, /. NH-12014/85/201 6-MAH(P-6)/3A]
ag ™, AT

MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
NOTIFICATION
New Delhi, the 1st April, 2026

S.0. 1708(E).— In exercise of powers conferred by sub-section (1) of section 3A of the National Highways
Act, 1956 (48 of 1956) (hereinafter referred to as the said Act), the Central Government, after being satisfied that for the
public purpose, the land, the brief description of which is given in the Schedule below, is required for Construction of
maintenance, management and operation on National Highway No 753 for the work of Pench River in the stretch
of land from( Km. 231.50 to Km. 233.400 )& Kanhan River (Km. 255.300 to Km 259.130)Amdi —Saoner Road 2
in the district of Nagpur in the state of Maharashtra, hereby declares its intention to acquire such land.

Any person interested in the said land may, within twenty-one days from the date of publication of this
notification in the Official Gazette, raise objections to the use of such land for the aforesaid purpose under sub-section(1)
of section 3C of the said Act.

Every such objection shall be made to the Competent Authority, namely, the Sub Divisional Officer , Nagpur
in the State of Maharashtra, in writing and shall set out the grounds there of and the Competent Authority shall give the
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objector an opportunity of being heard, either in person or by a legal practitioner, and may, after hearing all such
objections and after making such further enquiry, if any, as the Competent Authority thinks necessary, by order, either
Allow or disallow the objections.

Any order made by the Competent Authority under sub-section (2) of section 3C of the said Act shall be final.

The land plans and other details of the land to be covered under their notification are available and can be
inspected by the interested person at the aforesaid office of the Competent Authority.

SCHEDULE

Brief description of the land to be acquired, with or without structure falling on National Highway No 753 for
the work of Pench River in the stretch of land from( Km. 231.50 to Km. 233.400 )& Kanhan River (Km.255.300
to Km 259.130) Amdi —Saoner Road in the district of Nagpur in the state of MAHARASHTRA

|State: MAHARASHTRA |IDistrict: NAGPUR |
SL. No. (|Survey/Plot Number|| Type of Land (|Nature of Land Area Area
(in Local Unit) (in Hectares)

L 1 | 2 L s L 4 | 5 | 6 |
|Taluk: Parseoni |
|Village: Palora |
I 110 ||Private lAgriculture || 0.3617 (Hectare)| 0.3617|
2 111 ||Private lAgriculture || 0.2741 (Hectare)|| 0.2741]
|Village: Nayakund |
13 [364/1 ||Private lAgriculture || 0.1052 (Hectare)| 0.1052]
l4 |[364/2/B ||Private lAgriculture || 0.3955 (Hectare)| 0.3955|
|5 ||475 ||Private ||Agriculture || 0.1017 (Hectare)” 0.1017|
l6 ||509 ||Private lAgriculture || 0.2442 (Hectare)| 0.2442]
17 ls11/1, 51172 ||Private lAgriculture || 0.0599 (Hectare)|| 0.0599)|
B |l550 |[Private llAgriculture || 0.2865 (Hectare)|| 0.2865|
| Total| 1.8288)|

[F. No. NH-12014/85/2016-MAH(P-6)/3A]
SAIKH AMINKHAN, Director
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